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PREFACE

On 02.06.2023 Hon'ble Speaker referred & complaint received from Shri A, V.
Premnath against Shri Rajasekhar, IAS presently posted as the Special Secrefary
(Vigilance & Services) in the Govt of NCT of Delhi The complaint alleged that Shii
Rajasekhar had secured government employment as a DANICS officer under the OBC
category on the basis of a fake and fraudulently obtained OBC Certificate.

The Committee held its first sitting on 09.06.2023. Under Rule 168, the
Committee in its sitting held on 12.06.2023 decided to appoint a Sub-Committee to
examine the issue in detail. The Sub-Commitiee held its sittings on this issue on
14.06.2023, 23.06.2023, 03.07.2023, 10.07.2023, 19.07.2023, 21.07.2023, 27.07.2023,
01.09.2023, 31.10.2023. The Sub-Committee also visited Visakhapatnam and
Anakapalle in Andhra Pradesh from 21.08.2023 to 25.08.2023 from where the
Certificate was issued.

The Sub-Committee submitted its Report to the Committee on 20.11.2023. The
Committee adopted it and after further deliberations decided to submit a consolidated
Report to the House.

The Report of the Committee was considered and adopted in its sitting held on
13.12.2023. The Committee authorized the Chairman and Shri Madan Lal to present the
Report in the House.

Delhi M er Yadav

| Chairman
Date:13.12.2023 Committee on the Welfare

of Other Backward Classes



REPORT
Introduction & Background:

Hon'ble Speaker referred a complaint received from Shri AV Premnath to the
Committee on 02.06.2023. Shri Premnath had alleged in his complaint that Shri YVVJ
Rajasekhar, IAS had secured his appointment to the DANICS (Delhi Andaman Nicobar
Islands Civil Services) through the Civil Services Examination 1994 (batch of 1995)
“...on the basis of fraudulent OBC credentials. This was the only time when he cleared
the Civil Services Examination and YVVJ Rajasekhar who falsely got an OBC
Certificate by claiming that he belongs to a backward caste was allotted to DANICS.
He further stated in his complaint. ‘06 In our home state Andhra Pradesh, there is a
classification and sub-categorization of backward castes into BC-A, BC-B, BC-C and
BC-D categories, and even this categorization was manipulated by him and OBC
certificate in Central Government proforma was obtained by him fraudulently. The Rules
governing issual of OBC certificates were also violated in his case As per the said
Rules and GO issued by the Govermnment of undivided Andhra Pradesh, a central
proforma OBC certificate issued by the MRO/ Tehsildar should be compuisorily counter
signed by the District Collector (DM) which was not done in his case then. ' (Annexure
1)

The complainant had made several other allegations against Shri YVVJ
Rajasekhar. however the Committee did not take up those issues as they were beyond
the scope of the functions of the Committee. The Committee was only concerned
whether there was any merit in the complaint that Shri Rajasekhar had secured
appoiniment on false grounds which could have deprived a candidate belonging to the
OBC Category of government employment.

The Rules of Procedure and Conduct of Business in the Legislative Assembly of
National Capital Territory of Delhi lays down the functions of the Committee on Welfare
of OBCs as follows

"“235BBB. Functions of the Committee

The Funclions of the Committee shall be-

(i) to review the progress and implementation of the welfare
programmes and other ameliorative measures for Other Backward



Classes and to report to the House as to the measures that should be
taken by the Government in respect of matters within their purview;

(i) to examine measures taken by the Government to secure
due representation of the Other Backward Classes, rnominated
in services and posts under its control;

(i) to suggest ways and means of realizing the objectives
of Government policy to bring about improvement in the condition
of these classes in the shortest possible time, and

(iv] to examine such measures as the Commiltee may deem fit or
are specially referred to it by the House or the Speaker.”

In view of the provisions of the Rules of Procedure and in view of the fact that the
Hon'ble Speaker had referred the complaint to the Committee, the Committee decided
to seek the comments / reply of Shri Rajasekhar. A copy of the complaint was sent 1o
him with the request to attend the sitting of the Committee which was scheduled for
08.06.2023. Shri Rajasekhar did not attend the sitting. He instead sent a letter dated
09.06.2023 to the Secretariat without assigning any reasons for his absence. He
challenged the jurisdiction of the Committee on the grounds that it was a 'Services
matter. He also claimed that there were many criminal complaints against the
complainant before the High Court and Supreme Court and hence ‘the Committee has
no jurisdiction to deliberate upon and give finding which may prejudice the ongoing
litigation in various courts.' He also claimed that “all these complaints are in the
aftermath of my correspondence with the Hon'ble Minister Sh. Saurabh Bhardwaj since
15 05 2023 judgement of the Hon 'ble Supreme Court dated 11.05 2023 and Ordinance
Promulgated by the Hon'ble President on 19.05 2023." Thereafter he proceeds o level
various allegations against the complainant, Shri AV Premnath.

Thus instead of dutifully attending the sitting and assisting the Committee or giving
any comments or reply on the complaint, Shri Rajasekhar raised various irrelevant
issues. As mentioned earlier the Committee was only concerned with protecting the
interests of the OBCs. Shri Rajasekhar was informed vide letter dated 09.06.2023 that

he could appear before the Committee and state his objections in person.



In the sitting held on 12062023 Shri AV Premnath appeared before the
Committee and deposed under oath. He inter alia stated that he personally knew Shri
Rajasekhar since long as both belonged to the same place from Andhra Pradesh. Shri
FPremnath alleged that Shri Rajasekhar belonged to the ‘Karanam' caste which was a
forward caste and not included in the list of OBCs He stated that the Andhra
Government had digitized all the revenue records and Shri Rajasekhar’'s OBC certificate
was missing from the records. He also alleged that the certificate submitted by Shri
Rajasekhar to join government service was not counter-signed by the District Magistrate
as required He requested that the Committee should refer the matter to the CBI

The Committee decided that a Sub-Committee be constituted lo examine the
compiaint of Shri AV Premnath against Shri Rajasekhar. Under Rule 168 of the Rules of
Procedure the Committees are empowered to appoint sub-Committees which would
have the same powers as that of the undivided (main) Committee. The Sub-Committee
was lo be chaired by Shri Madan Lal as Chairperson and Shri Naresh Yadav and Shri
Sahi Ram as Members. The Committee also decided that Shri Rajasekhar be informed
that he could appear before the Sub Committee and state his objections in person. Vide
letter dated 12.06.2023 Shri Rajasekhar was informed about the decisions of the
Committee and requested to appear in person before the Committee on 14.06 2023

However. again Shn Rajasekhar falled to attend the sitting of the Sub Committee
held on 14.06 2023 and instead sent another letter containing objections on the
Junisdiction of the committee and allegations against Shri AV Premnath. The Sub
Commiltee expressed its serious displeasure against the conduct of Shri Rajasekhar.
The displeasure was conveyed to him vide letter dated 15.06.2023 and he was asked to
be present in the next sitting which was scheduled for 19.06.2023. It was also reiterated
that he should appear in person before the Sub Committee and make any submissions
he wished. The sitling scheduled for 19.06.2023 was postponed to 23.06.2023

In the sitting held on 23.06.2023, again Shri Rajasekhar failed to appear and
instead sent a letter mentioning complaints against Shri AV Premnath and stating that
the Committee had no jurisdiction to hear the matter. None of his letters had any
mention about the actual complaint against him and whether he had any information /

documents to deny the complaint. Shri Rajasekhar did not appear for the sitting in spite



of the fact that the Committee had repeatedly asked him to appear before the Sub-
Commitiee in person and record his submissions. On the directions of the Sub-
Committee the Secretary-cum-Director of Vigilance, the Principal Secretary (GAD) and
the Principal Secretary (Services) were requested to provide the certified copy of the
Bio-data page of the Service Book of Shri Rajasekhar.

Shri Premnath appeared in the sitting of the sub-committee held on 23.06.2023
and deposed under oath. He reiterated his allegations and stated that Shri Rajasekhar
belonged to the 'karanam' caste which was not in the list of OBCs. He stated thal he
was being harassed since he had filed the complaint, He also informed that there were
allegations against Shri Rajasekhar while he was posted in the Transport Department in
‘CNG fitness matter’ and that a senior lady officer had complained against him while he
was posted in the New Delhi Municipal Council. The Sub-Committee clarified that they
were only concerned about the OBC Cerlificate issue and could nol examine any other
1ssye

The Commiltee thereafter held a sitting on 10.07 2023 in which Shri Rajasekhar
and Shri Premnath were called to depose, Shri Rajasekhar again failed to attend the
sitting without giving any reason. Shri Premnath, under oath submitited a written
submission including a copy of an OBC Certificate (Annexure-ll) stating that it was the
Centificate on the basis of which Shri Rajasekhar had entered government service. As
per the Certificate Shri Rajasekhar was shown to be belonging to the Gavara
Community. Shri Premnath alleged that the certificate was not in the prescribed
proforma and it was not counter-signed by the DM/ District Collector, He stated that the
certificate did not mention the address of Shri Rajasekhar. He also stated that in the
DANICS civil list published by the Ministry of Home Affairs, the name of Shri Rajasekhar
appeared under the OBC category up-to 2010 but in the later lists of 2015 and 2017,
OBC was not mentioned against his name. He submitted copies of these lisis to the
Sub-Committee.

Through letter dated 19.07.2023 Shri Rajasekhar was informed that his repeated
absence amounted to willful disobedience and he was being given a last opportunity to
appear on 21.07.2023. However he did not attend the sitting of 21.07.2023 also. The

Sub-Committee therefore decided to refer his repeated absence to the Committee of



Privileges. The Sub-Committee thereafter scheduled a sitting for 27.07.2023 to seek the
views of the Principal Secretary (Services) and Secretary (Vigilance) besides Shri
Rajasekhar. However none of the officers appeared. Instead a letter was received from
the Directorate of Vigilance stating that the Committee should drop the matter as there
were disciplinary proceedings and criminal cases pending against the complainant Shri
Premnath. The letter also slated that in view of the GNCTD (Amendment) Ordinance,
2023 the subject ‘Services’ was outside the purview of the Delhi Assembly and its
Committees. They failed to appreciate that this issue was not a case of ‘services’. The
Committee was only examining the issue whether on the basis of a false certificate any
genuine OBC candidate was deprived of his rights. The Vigilance Department also
failed lo appreciate that the Committee was not concerned with the disciplinary
proceedings or criminal cases agains! Shri Premnath or for that matter against Shri
Rajasekhar also. The mandate of the Committee was only to examine the merits of the
allegation whether Shri Rajasekhar had secured employment on the basis of a false or
fraudulently acquired OBC certificate. The Sub-Committee therefore referred the matter
of the absence of the Officers to the Committee of Privileges with the approval of the
Hon'ble Speaker on 01.08 2023.

The Sub-Committee was of the view that they should visit Andhra Pradesh to
verify the OBC Certificate as neither Shri Rajasekhar nor the concerned departments
were co-operating with the Sub-Committee. The Sub Committee finalized its tour for the
period 21.08 2023 to 25.08.2023. Vide letter dated 1.08.2023 the Chief Secretary.
Andhra Pradesh was informed about the purpose of the proposed visit of the Sub
Committee alongwith a copy of the OBC Certificate of Shri Rajasekhar. The Andhra
Pradesh Government was kind enough to extend all protocol facilities and courtesies to
the Sub-Committee. However the Sub-Committee did not receive much positive
response from the district revenue officers. The Members of the Sub-Committee met the
Collector of Visakhapatnam on 22 08 2023 but could not get any information. A written
request was handed over to the Collector on the spot. The district of Visakhapatnam
had been bifurcated after recrganization and a new district of Anakapalle was formed.
As the OBC Certificate mentioned Anakapalle as the address of Shri Rajasekhar, the
Sub Committee visited the office of the Anakapalle Collector on 23 08.2023. However,



in spite of advance information, the District Collector, Anakapalle was not in office and
nobody in his office could tell where he was or when he would return. Hence another
hand-written request was handed over to the Collector's office on the spot seeking
information and clarification about the OBC Certificate. Till date we have not received
any reply from the Andhra Pradesh Revenue Department.

After returning to Delhi, the Sub-Committee scheduled its next sitting for
01.09.2023 with the request to the Chief Secretary to depute any responsible Officer to
atlend the sitting and submit a copy of the OBC Certificate of Shri Rajasekhar and the
Bio-Data (extract) from the Service Book of Shri Rajasekhar. On 01.09.2023, Shri
Sudhir Kumar, Secretary (Vigilance Department) attended the sitting of the Sub-
Committee. However he did not bring any information or documents stating that he had
received the notice on that day only. So a letter was written to him to submit the
information. Vide letter dated 06.09 2023 the Vigilance Department sent a copy of the
Bio Data (first page of service book) and OBC certificate of Shri Rajasekhar. However
none of the documents had the permanent address of Shri Rajasekhar.

After earlier repeatedly refusing to appear before the Committee and Sub-
Committee, Shri Rajasekhar through his letter dated 15.09.2023, requested that he
would like to depose before the Committee. The Sub-Committee had given him
numerous opportunities to hear his version and had finally sent the matter of his non-
appearance to the Committee of Privileges. However, in the interest of natural justice,
the Sub-Commitlee agreed to hear him on 17.10.2023. Shri Rajasekhar replied that the
siting be postponed as he had to attend a meeting with the Hon'ble Lieutenant
Governor. Thereafter a sitting was scheduled for 19.10.2023. Now Shri Rajasekhar
replied that he was suffering from shoulder pain and requested that the sitting be
postponed by a week to ten days. The Sub-committee again agreed to the request and
scheduled the sitting for 31,10.2023,

Finally Shri Rajasekhar attended the sitting on 31.10.2023. However the Director
(Vigilance) who was also requested to attend the sitting did not attend. Shri Rajasekhar
was accompanied by the officers of the Services and Vigilance Department. However
none of them were aware about the reasons for the absence of the Vigilance Director
nor did they furnish the information scught from the Vigilance Depariment.



Shri Rajasekhar. under oath. deposed before the Sub-Committee and also
submitted a written submission which was taken on record. At the outset he claimed
that the Committee was victimizing and harassing him instead of protecting his welfare
interest. He was keener to discredit the complainant than responding to the contents of
the complaint regarding the OBC Certificate. More than once he claimed that the
Committee was prejudiced and biased against him and that the complaint was an
afterthought because he was enquiring sensitive matters including that of the Chief
Minister. Shri Rajasekhar was repeatedly informed that the Committee was not
concerned with the credibility of the complainant and if the complaint was found to be
false the Hon'ble Speaker would be requested to take appropriate action, He was also
informed that had he chosen to appear on the first day and clarified the facts the matter
would not have dragged for so many days.

During the proceedings Shri Rajasekhar stated that he belonged to the OBC
Category and that his surname was 'Yellapu' which belonged to the OBC community
called ‘Gavra’. However he was not forthcoming with the information regarding his place
of residence/ permanent residence at the time of his appointment. Similarly he did not
give any information about the immoveable property owned by his father/ family at the
time of his appointment This information was necessary lo ascertain whether Shni
Rajasekhar belonged to the creamy layer or not. instead throughout the proceedings,
Shri Rajasekhar was more keen to level allegations against the complainant and the
Committee itself.

The written submission which Shri Rajasekhar submitted during the proceedings
was also similarly full of allegations and threats without any reply to the allegations
against him. The Sub-Committee thereafter submitted its report to the main Committee
in its sitting held on 20.11.2023 recommending that the entire matter of non-appearance
before the Committee in various sittings (which had been already referred) and contents
of his correspondences with the Committee be referred to the Committee of Privileges
The Sub-Committee also recommended that privilege proceedings be initiated against
the Shn Sudhir Kumar. |IAS, Secretary (Vigilance) for his failure to attend the sittings of
the Committee and furnishing the information sought from him. The copy of the report of
the Sub-Committee in this regard, which was adopted by the main Committee in its
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sitting held on 20.11.2023 is placed at Annexure-lll. In the sitting of the main
Committee held on 20.11.2023 it was also decided to submit a Report to the Assembly

in the next sitting of the Assembly.



Recommendations:

T

In spite of its best efforts as detailed in the Report, the Committee could not
ascertain the genuineness of the OBC Certificate issued in the name of Shri
Rajasekhar to secure employment in the government. The Committee received
no co-operation from the Officers of the Delhi Government or Andhra Pradesh
Government. Hence the Committee recommends that the Ministry of Home
Affairs conduct a detailed enquiry on this issue. The enguiry should reveal
whether Shri Rajasekhar indeed belonged to the non-creamy layer of the OBC
Category and whether the copy of the certificate submitted by him at the time of
his appointment was genuinely issued by the Andhra Pradesh revenue
authorities. The Ministry of Home Affairs may also look into the allegation that
the name of Shri Rajasekhar appeared under the OBC category in the DANICS
list till 2010 and thereafter in the lists issued in 2015 and 2017 his name
appears as a 'General’ category officer.

The Chief Secretary (Delhi) should follow up the matter with the Ministry of
Home Affairs and the Government of Andhra Pradesh and submit a status
report within three months of the adoption of the Report by the Assembly.

As mentioned in the Report of the Sub-Committee the defiant conduct of Shri
Rajasekhar in not appearing before the Committee and the Sub-Committee in
spite of being given numerous opportunities has already been referred to the
Committee of Privileges with the approval of the Hon'ble Speaker. The Sub-
Committee has also referred the  written submission and letters of Shri
Rajasekhar in which he has leveled serious allegations of criminal conspiracy,
malafide intention and harassment against the Assembly, its Committee, its
Members as well as the Officers of the Assembly (Annexure-ill). The
Committee of Privileges may expeditiously examine these issues and Report to
the House.

Besides being a serious matter of breach of priviege and contempt of the
House, its Committees and its Members, the defiant conduct of Shri
Rajasekhar also deserves strict disciplinary action. His conduct and

intemperate, indecorous, impolite language used in his letters are against the
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Conduct Rules for Government Officers and government instructions issued
from time to time which lays down the protocol for officers to follow while
dealing with Committees and MLAs, The Committee recommends that the
National Capital Civil Services Authority (NCCSA) immediately recommend for
his suspension from government service and initiation of strict disciplinary
action. The Chief Secretary (Delhi) should submit a status report in this regard
within a month of the adoption of this Report by the Assembly.

Shri Rajasekhar and Shri Premnath have leveled various allegations against
each other through their letters addressed to the Committee. As mentioned in
the Report, the Committee in its wisdom did not deem fit to delve into these
allegations. All these correspondences may be sent to the Chief Secretary
(Delhi) for further enquiry/ action. The Chief Secretary should submit an action

taken report on these within three months of the adoption of this Report by the
Assembly
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Conclusion:

The Committee on the Welfare of OBCs is a privilieged Committee of the
Delhi Assembly with all the powers, privileges and powers as are available to the
Committees of the Lok Sabha. The powers of the Delhi Assembly and its
committees to summon witnesses and seek evidence or information were
reiterated by the Hon'ble Supreme Courl in the Ajit Mohan v. Legislative Assembly
of Delhi matter [WP(C) 1088 of 2020 popularly known as the Facebook matter).

However, during the proceedings of the Committee it appeared that the
Officers of the Services and Vigilance Departments of the Delhi Government were
hell bent on defying the directions of the Committee by not appearing before it and
denying information to the Committee

The Committee however, examined the issue with an open mind and made
it clear that it was not going to examine any allegations or complaints made by
both the parties' against each other, except the issue of the OBC Certificate. More
than sufficient opportunity was provided to Shri Rajasekhar to present his case
before the Committee,

The Committee expected that Shri Rajasekhar, being a responsible
government officer, would appear before the Committee and present the facts and
deny the allegations However his conduc! and attitude right from the first day was
that of defiance as was cbvious from his correspondences with the Assembly
Secretanat. This gave credence to the allegations that he had something to hide.
The Committee expects the Home Ministry to conduct a detailed enquiry into the
matter in a fair manner and put the controversy to rest.

Instead of assisting the Committee to ascertain the truth, Shri Rajasekhar
and the Department of Vigilance chose to challenge the jurisdiction of the
Committee on the grounds that it was subject matter of ‘Services'. The Committee
was not examining a ‘services’ issue although after the recent Supreme Cour
judgement and in spite of the NCT (Amendment) Act of 2023 the subject matter of
services is nol entirely excluded from the ambit of the Delhi Assembly. The
Committee was only concerned whether the rights of any OBC candidate had
been snalched on the basis of a false or fraudulently obtained OBC Certificate.

14



An objection was also raised on the grounds that after the NCT
(Amendment) Act, 2021 the Committee could not examine a matter of ‘day-to-day
administration’ or enquire into ‘matters of administration’. In this regard the
Hon'ble Speaker, who is the final authority in this regard, had given his decision
which was conveyed to the Chief Secretary in the meeting held with all the
chairpersons on 06.03.2023. A ruling to this effect was also announced in the
Assembly by the Hon'ble Speaker on 29.03.2023(Annexure-lV).

Similarly the Vigilance Department objected on the grounds that the
Committee did not have jurisdiction as the powers of the Assembly on the subject
of ‘Services' had been curtailed by the NCT (Amendment) Ordinance of 2023. The
Vigilance Department alsc failed to appreciate the fact that the Committee was
examining an issue of OBC Welfare. Moreover, the NCT (Amendment) Act, 2023
which repealed the Ordinance, had restored the powers of Delhi Assembly over
the subject of ‘Services',

Another objection of the Vigilance Depariment was that the Committee
should drop the matter as the complainant was facing departmental action and
criminal proceedings. This is an untenable argument especially coming from the
Vigilance Department. The complainant's motive or credibility should not deter any
authority from examining the merit of the actual complaint for which neither Shri
Rajasekhar nor the Vigilance Department had any reply. Interestingly Shri
Rajasekhar always used his official letter head of Special Secretary (Services &
Vigilance) although the complaint was against his individual capacity
Unfortunately both these departments viz., Services and Vigilance accorded him
full protection in his defiance towards the Committee instead of discouraging him.

5Shri Rajasekhar had also urged that the Committee should not examine
the issue because he had made a representation to the National Commission for
OBCs which was a constitutional body. Shri Rajasekhar being such a senior officer
should realize that the Committees of the Legislatures also derive their powers
from the Constitution. The National Commission should examine the
representation of Shri Rajasekhar so that the rights of the OBCs are protected.

However, that does not preclude this Committee from examining the issue
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especially when it had taken up the issue much before he made the representalion
to the Naticnal Commission.

The Commitiee sincerely hopes that all the authorilies who would be
dealing with the recommendations of the Committee take up the issue impartially

and take necessary action at the earliest

It

Delhi Mahender Yadav

| Chairman
Date:13.12.2023 Committee on the Welfare

of Other Backward Classes
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The Hon’ble Speaker 02.06.2023
Delhi Legislative Assembly

Delhi

Subject : Regarding taking immediate necessary action for CBI enquiry into
fake and fraudulent OBC credentials of YVVI Rajasekhar, Spl Secretary

(Services) holding additional charge of Spl Secretary (Vigilance), GNCT of

Delhi.

Hon'ble Sir,

01.YVVJ Rajasekhar, Spl Secretary (Services) holding additional charge of Spl
Secretary (Vigilance), is 2 years senior to me in DANICS. He hails from my place. As
an officer, it may not be normal to express myself in such terms, but the relentless
pace at which his frenzy of hate-filled personal and private agenda is destroying
fairness, justice and hope in the offices he holds, compels me to express my anguish
and speak out truth about him.

02. Though I have not even been on talking terms with him for last decades as he
started treating me as a personal enemy ever since | questioned him about his OBC
credentials. Till then, he was on good terms with me, used to visit my house regularly
but thereafter he has been leaving no stone unturned to wreak vengeance against me
by direct and indirect methods and his persistent behaviour towards me since the year
2000 has been actuated by vengeance, ulterior motives and malafides. I and my family
had decided to ignore him and we had ignored him all these great number of years,

out prejudice.

Ur'é'r\ 6&" But not any longer and the truth about him must be told in larger public interest with

03. The Civil Services Examination 1994 (batch of 1995) was the first in which all-
India reservations for the Other Backward Classes (OBCs), based on Mandal
Commission report was implemented. In the said CSE, after the Government of
India’s decision to implement OBC reservation, there was a second list of candidates
for the Main Examination and YVVJ Rajasekhar entered this List on the basis of
fraudulent OBC credentials. This was the only time when he cleared the Civil Services
Examination and YVVIJ Rajasekhar who falsely got an OBC certificate by claiming
that he belongs to a backward caste was allotted to DANICS.

04. As the news spread in the area that YVV] Rajasekhar got into the coveted civil

services through reservation for OBC category, people were angry and a complaint

e
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was lodged by some locals that he does not belong to an OBC caste. The local enquiry
in the then undivided Andhra Pradesh was manipulated and reportedly the entire file
has disappeared and to avoid further limelight he himself cleverly opted for Andaman
and Nicobar Islands as his first posting to remain away from public scrutiny
associated with a mainstream area like Delhi. Even his Civil Services Examination
record had only the rented room of students as his address as he deliberately avoided
giving his permanent village address.

05. The number of people getting political, educational and employment privileges
by obtaining such fake caste certificates has gone up. YVVI Rajasckhar with the
help of some Revenue Department officials of the then undivided Andhra Pradesh
was able to obtain false caste certificate as OBC person and got allotted to
DANICS. There should be a comprehensive CBI investigation into his OBC
credentials. Stringent action should also be initiated against the Revenue
Department officials for issuing his bogus caste certificate. This fake OBC caste
certificate holder can easily manipulate any routine enquiry. Only CBI
investigation can lead to stringent action against the offender and will also help to
stop such fraudulent caste claims in the future.

06. In our home state Andhra Pradesh, there is a classification and sub-
categorization of backward castes into BC-A, BC-B, BC-C and BC-D categories,
and even this categorization was manipulated by him and OBC certificate in
Central Government proforma was obtained by him fraudulently. The Rules
governing issual of OBC certificates were also violated in his case. As per the said
Rules and G.O. issued by the Government of undivided Andhra Pradesh, a central
proforma OBC certificate issued by the MRO/Tehsildar should be compulsorily
counter-signed by the District Collector (DM) which was not done in his case then.
All these aspects connected to the bogus nature of his OBC credentials can be
properly investigated only by CBI because he is now inducted into the IAS from
DANICS.

07. YVVI] Rajasekhar who grabbed the benefits under OBC quota and cheated the
Government, obtained the OBC social status certificate with ulterior motive and a
conspiracy and he is liable to be punished for the same. All the benefits secured on
the basis of false Community Certificate should be withdrawn immediately.

.08, It is recorded in several judicial orders that in the State of Andhra Pradesh
several candidates belonging to forward communities  were
obtaining false Caste Certificates and claiming the privileges exclusively provided



for the Constitutionally permissible Classes to the detriment of the real candidates
for whom the State has provided various privileges to bring them on par with the
advanced sections of the Society.

09. In fact, this bogus certificate holder has amazing capacity to drag on the
proceedings for years together and this YVV] Rajasekhar, now aged 55 years, who
has about 5 vears of Service left before retirement, is notorious for employing
dilatory tactics and hurdles in completion of any investigation against him and
hence the said investigation should be made time bound.

10. As some one who had known him for so long time unlike any other in the
Government, | need to state that YVVJ Rajasekhar is a well-entrenched, vicious
and vindictive person, with no regard for normal human feelings and the law and
he can stoop down to any level for his self-interest and benefit. The escalation of
his criminal misconduct visible to one and all has acquired a frightening new
dimension where at his private agendas not just officers like me are being
victimized but alarmingly the subordination of the Rule of Law by twisting the law
itself thereby driving several officers and citizens approaching the Government
“into fear and blackmail, forces me to seek immediate necessary action in the
interest of justice.

11. Any one who criticizes him, YVVJ Rajasekhar would instantly present as
corrupt and part of a deep conspirecy. He has unmatched expertise in
accomplishing complete de-rationalisation and inversion of duties in the offices in
which he is planted where his interests and agenda only thrive. His hate and target
directed against any one who critics his colourable use and abuse of authority
seems to have no effect on the administration of law, which instead of being an
instrument of fairness and justice, has become the means by which he has been
pursuing personal agendas and conspiracies with impunity. Many officers and
citizens have become targets of his hate and the license given to him has been
depriving even senior officers in the face of adversity and pain, of their
fundamental rights, which is unprecedented and a serious cause of concern.

12. As I am aware of the sincerity and the commitment of the GNCT of Delhi in
weeding out the bogus certificate holders from public employment however high
they may be, I am bringing these facts which have a Eearing on public service,
public administration and public interest, to your kind knowledge.
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13. In several judgments, Hon"ble Supreme Court has held that on account of false

‘social status certificates being obtained by unscrupulous individuals, and comering
the benefits meant for real OBCs etc., persons who genuinely belonged to OBCs
are denied the benefit of reservation in posts/seats and other benefits extended to
them,

14. If persons not belonging to OBC falsely claim the status of OBC, they would
thereby be depriving the rights and benefits available to genuine OBC candidates
and consequently, the Hon’ble Legislative Assembly which expresses the will of
the people 1s duty bond to initiate necessary action into such specific complaint as
it relates to deprivation of rights and safeguards of genuine OBCs. There is a duty
to initiate, recommend, direct, the verification of the genuineness of the said OBC
certificate and credentials and also initiate immediate action for cancellation of his
OBC certificate and consequently, initiate criminal action in accordance with law.
Hence, as he is now inducted into IAS from DANICS, only the CBI can investigate
into the background and correctness of such fake credentials of this promotee All
India Services officer and stringent necessary action may kindly be taken with out
any further delay.

15. Not only his absolute lack of political neutrality but mis-information and dis-
information not only to his bosses and his notorious leaking of the same even to the
media and his superbly cultivated craft of causing a media blitzkrieg, reeling off all
kinds of canards through self-seeking propaganda in so-called ‘official actions' are
enough for any thinking person to see that he is just a sack of clumsy and cheep
criminal fabrication,

16. Furthermore, continuous unprincipled and uncthical behaviour, spreading of
fear and falsehoods, false portrayals, motivated tirades and premeditated attacks
against officers and others who question or oppose him or inconvenient to his set
agenda, have become a standing feature of the distorted thinking of this malaise of
our GNCTD, a malaise called YVV] Rajasekhar which malaise emanates from a
spurious OBC credential — the foundation through which this malaise had crept
into Government. I am, like countless others in GNCT of Delhi, disturbed by the
struggle, bravery and persistence of his several victims in the Government and
society and the same inspires me to request you for initiating immediate action on
his intolerable criminal misconduct, the foundation of which is rooted in his fake
OBC status that kicked him into Government.



17. Never in my worst dreams could I imagine the things that began happening to
me because of this man who hails from my place and whom [ had known for so
long. His vindictive misuse of power against me and spreading a false and bogus
narrative officially by him in a vicious, manufactured false case lodged by
unlawful means by certain vested criminal interests against me the proceedings of
which have been stayed by Hon'ble Supreme Court vide Order dated 17,02.2023 in
my Writ Petition (Criminal) no, 43/2023 and Hon’'ble Supreme Court had issued
NOTICE to the CBI for investigation as per my request for CBI Investigation into
the entire conspiracy of falsely framing me in the said fake POCSO case. The
wrongful impact of the said malicious and fabricated case and his connected
actions including his hobnobbing with the conspirators cannot be described in its
entirety and by misusing his position in the vigilance department, he cleverly and
mischievously was also instrumental for the wrong statement in the MHA Order
No. 14033/16/2022-UTS 1I dated 30.12.2022 which wrongly stated that charges
have been framed against me in the said case where as no charges have been
framed against me. Further, it is brought to your kind attention that YVVIJ
Rajasekhar is also through further motivated and calculated action by abusing
vigilance administration openly, wilfully and deliberately throttling the Hon’ble
Delhi High Court judgment in W.P.(C) 6856/2021 dated 25.05.2023 vide which
Hon’ble Delhi High Court ordered for granting of all pending promotions to me
with in 4 weeks, and he is further trying to completely negate ex debito justitiae i.e.
to do real and substantial justice for the administration of which alone the Courts
exist, YVVJ] Rajasekhar, Spl Secretary (Vigilance), leaves no stone unturned to
paint a wrongful picture, and imposes his personal and private grudge onto the
official proceedings also with absolutely no regard for truth and orders of Hon’ble
Delhi High Court and Hon'ble Supreme Court at all. The GNCT of Delhi also
needs to intervene immediately in the interest of justice and to avoid further
miscarriage of justice.

18, Not just the said mis conduct, by direct/indirect methods, of the said YVVJ
Rajasekhar amounting to interference with the administration of justice and
obstructing the administration of justice in the aforementioned instances -
concerning the highest courts of this country and countless other instances of his
criminal misconduct haunting several other officers/victims in same
unimaginable and unfathomable ways which compel me to reminisce all these 25
years of my service, and a long period before entering service, and there emerges a
striking similarity in his behavior and misconduct, a deep psychological pattern,
and many times I, who alone have that strange kind of decades of knowledge about
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him in GNCTD, am repeatedly shaken by the realisation that YVVIJ Rajasekhar
needs immediate comprehensive psychiatric treatment, and as his sick filthy
mindset has been injurious to public health and public administration, as there is a
duty of the State regarding providing proper treatment to such a mentally ill
official, I APPEAL to Hon'ble Services and Health Minister/GNCTD, to have
YVV] Rajasekhar seized immediately and order his complete psychological
evaluation by a Team of Psychiatrists, in a Delhi Government Hospital, for the
benefit of his own health as well as ensuring public health objectives. I earnestly
hope that such a treatment will contribute in raising the level and standard of his
thinking and consequently his living and the same is expedient in the interest of
public health and public interest also. And ordering such a psychological
examination of a known mentally sick Government official and promoting mental
health of such mentally ill officials and treating such extremely sick mindset which
is the need of the hour is well with in the domain of the Hon’ble Minister/GNCT of
Delhi and the recent Ordinance passed by Union Government, I am sure, does not
prohibit or interfere with the same.

19. As I had known YVVJ Rajasekhar so well and for such long period unlike any
other in the Government, and even in the face of an adversity and immensity of
pain that was thrust on me, I have no hesitation in stating that in my entire life and
career I had not seen or known a master manipulator, conspirator and fraud like
him, and 1 further fear that this extremely vicious, vindictive, sadistic, false
pretender now claiming in the media to be a *‘Karmayogi doing Nishkama Karma' -
like devil quoting the scriptures- can do anything to me and my family. If anything
untoward happens, he should be held liable.

20. As the only person in Government who had known him for so long, I am afraid
and it is my duty to state that this mischievous lumpen masquerading as an officer
through fabricated OBC credentials is further thriving in a facilitating environment
which makes him believe that he need not have any fear of law. Such facilitating
institutional environment of his corruption, tyranny, organized blackmail and his
unchecked twisting and perversion of the legal framework, which ought to be only
around the ideas of ‘due process’ and ‘rule of law’, further forces me to write this
and therefore I appeal to you to bring him to justice by invoking the Law, to make
-which this Hon'ble Legislative Assembly exists, and it is my fond hope that in the
interest of justice, accountability and dignity of governance and public
administration, immediate necessary action for CBI investigation upon the very
illegal foundation of his entry into Government- his spurious OBC status — will be
initiated by this Hon’ble Legislative Assembly, which investigation can be
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judicially or otherwise expanded to include his entire comprehensive criminal
misconduct,

SATYAMEVA JAYATE

Yours faithfully,

AV Rew Mtz

( AV PREM NATH)
DANICS-1997

R/o : 64, Delhi Govt Officers Flats
GK-I, New Delhi-110048
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LEGISLATIVE ASSEMBLY NCT OF DELHI
SUB COMMITTEE
WELFARE OF OTHER BACKWARD CLASSES

To 06,11.2023
Shri Mahender Yadav,

Hon'ble Chairman,
Committee on Welfare of OBCs.

Legislative Assembly of NCT of Delhi,
Delhi

Subject: Complaint against Shri Rajasekhar, IAS regarding OBC Certificate
Sir

The Sub Committee on OBCs is examining a complaint made by Shri AV Premnath.
against Shri Rajasekhar, IAS for abtaining false OBC Certificate obtained on fraudulent grounds.
The Complaint had been referred to the Committee on Welfare of OBCs by the Hon’ble Speaker.
In the sitting of The Committee on Welfare of OBCs held on 12.06.2023, the Committee decided
to constitute a sub-committee consisting of Naresh Yadav. Sahi Ram and myself Madan Lal.

Since the beginning, Shri Rajasekhar refused to cooperate with the Sub Committee and
did not appear before the Committee in spite of being ample opportunity. His failure to attend the
Committee proceedings was referred to the Committee of Privileges with the approval of the
Hon'ble Speaker for further action.

Thereafier, Shri Rajasekhar on his own. expressed his willingness to appear before the
Committee and depose vide his letter dated 15.09.2023. The Sub Committee decided to give him
an opportunity to present his case. After taking two extensions, Shri Raja Sekhar, finally
appeared before the sub-committee on 31.10.2023and deposed. He was accorded ample time to
speak and present his case. During the sitting Shri Rajasckhar also submitted ‘Interim Written
Submissions” which the Sub Committee could not examine as it was given at short notice.

Shri Rajasekhar was more concerned in making complaints and allegations against Shri
AV Premnath, the complainant. He had also leveled these allegations in his earlier letters to the
Committee. It was made clear to Shri Rajasekhar that the Sub Committee was only concerned

with the complaint against him which, had been referred by the Hon’ble Speaker, and not his
counter complaints.
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After the sitting Shri Rajasekhar sent a letter addressed to the Secretary, LA
F.No.PS(SS)/DoV/2023/12648 dated 31.10.2023 with the ‘Interim Written Submissions’ as
enclosures. Shri Rajasekhar has used offensive, indecorous and intemperate language in his
letter. He has casted allegations against the Assembly, the OBC Committee and its Members as
well as the Assembly Officers and imputed malafide intentions against them. He has challenged
the jurisdiction of the Committee as well as its decision to visit Andhra Pradesh. He states that
the sub-committee was not in quorum, unaware of the fact that the Sub Committee consisted of
only three members.

These are clear cut cases of breach of privilege and contempt and gross indiscipline on the

part of & government servant. A few instances of such offensive language are as follows:

I. In his letter he states, “Hon'hle Assembly is hereby requested to provide the copy of the
minutes/ proceedings (including the audio clip te avoid any tampering of the statement)
of sitting held from 03.10PM to 04.30 PM on 31.10.2023 so that the undersigned is
protected from any victimization, bias etc.”

2. In Para |. Of the written submission he states, “even afier verifving the veracity of the
caste of the undersigned those MLAs have not stopped harassing the undersigned.”

3, Thereafier, in the written submission, alleges bias on the part of certain MLAs. In “(F)
Bias on the part of certain MLAS:- He states he is processing prosecution sanction
against Shri Akhilesh Pati Tripathi and Shri SK Bagga besides role of certain MLAs in
illegal constructions, banquet Halls etc., He further levels allegations that myself and Shri
Naresh Yadav are biased because he is enquiring some complaints against us.

4. In “(H) Criminal conspiracy against Sh. YVVJ Rajasekhar |AS™ he categorically states
that there is a criminal conspiracy against him ever since he submitted report with
respect to the residence of the Hon'ble CM. He also mentions in earlier parts of his letter
that he is looking after sensitive issues of few MLAs, illegal activities of private
consultant Shri Ankit Srivastava, and removal of various consultants/Fellows’ Associate
fellows in which some of them happens to be party workers and family members of
various MLAs.

5, In *(]) Legal Position™ he claims that “(vi)i Prima-facie this is a case of overreach by

Dy. Secretary of Delhi Legislative Assembly and beyond their jurisdiction in violation
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of provision of the GNCTD Act,” He fails to realize that these matters are decided by the
Hon'ble Speaker and any challenge to his decision is a serious matter.

In Para 16. He states, 'From the above Status Report, it is revealed that Shri AV
Premnath in criminal conspiracy with officials of Assembly and Office of Sh. Saurabh
Bhardwaj, Hon'ble Minister in order to seitle the score on account of adverse reports
submitted by Directorate of Vigilance is misusing the forum of Assembly commiltee
which has not mandate for such enquiries.”

In Para 18. he threatens the Assembly Officials. He states, “the officials of Delhi
Legislative Assembly may also kindly note that the suppression of records is a penal
offense. Since the matter is being examined in the extra territorial jurisdiction i.e. Andhra
Pradesh, the officials of Delhi Legislative Assembly cannot claim any immunity as per
law as there is no such mandate in the rules as explained above.”

On 02.11.2023, Shri Rajasekhar has again sent a letter to the Assembly Secretariat
forwarding herewith ‘draft minutes’ of the sitting (Copy enclosed). He has endorsed a
copy of this letter to the Secretary (Vigilance) and Principal Secretary, Legislative
Affairs. This again shows his utter contempt towards the legislature and his complete lack
of respect for parliamentary procedure. This brazen attempt to interfere in the
Committee’s working and attempt to dictate terms needs to be seriously addressed.
Moreover the proceedings of the Committee are confidential in nature and he should not
have endorsed copies to other officers as this is not an official matter of the Department
but a personal complaint against Shri Rajasekhar.

Thus. from his written submission and letters (copies attached) it is clear that
Shri Rajasekhar, instead of simply replying to the contents of the complaint against him
has deliberately, through his defiant conduct and letters, leveled serious allegations of
criminal conspiracy, malafide intention and harassment against the Assembly, its
Committee, its Members as well as the Officers of the Assembly. Besides being a serious
matter of breach of privilege and contempt of the House, its Committees and its
Members, this also deserves strict disciplinary action. His conduct and intemperate,
indecorous, impolite language used in his letters are against the Conduct Rules for
Government Officers and government instructions issued from time to time which lays

down the protocol for officers to follow while dealing with Committees and MLAs.
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The Committee gave more than ample opportunity to Shri Rajasekhar to explain
the facts and his stand on the allegation against him. However, Shri Rajasekhar was
defiant and evasive in his replies to the Committee and during the deposition on the
merits of the complaint. He tried to distract the Committee from the main issue and
leveled allegations against the complainant which was not in the jurisdiction of this
Committee. The Committee repeatedly sought to know from Shri Rajasekhar his place of
residence/ permanent address in his hometown at the time of obtaining his OBC
Certificate. He failed to answer the Committee’s query in this regard. He was also not
able to give any clear reply to the query that he did not fall under the *non-creamy’ layer
category at the time of obtaining his OBC certificate.

The Sub Committee had sought information regarding the permanent address of
Shri Rajasekhar from the Secretary (Vigilance). He was informed that he should either
send the information or appear in the sitting of the Sub Committee which was scheduled
for 31.10.2023. Shri Sudhir Kumar, Secretary (Vigilance) neither furnished the
information nor appeared before the committee. This matter should also be referred to the
Privileges Committee.

Hence, it is recommended that this entire matter be referred to the Committee of
Privileges for further examination. in continuation of the earlier issue regarding the

unauthorized absence of Shri Rajasekhar from the sittings of the Sub Committee.

S| — s — sk —
(Naresh Yadav) (Sahi Ram) (Madan Lal)
Member Member Chairman

Sub Committee on
Welfare of OBCs



29

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DIRECTORATE OF VIGILANCE
47 LIVEL, C-WING, DELHI SECRETARIAT
Sl 1P, ESTATE, NEW DELHI - 110002
F.No.PS(88)/DOV/2023/12712-713; 71y Date:02.11.2023

To

The Secretary

Legislative Assembly Secretariat
Govt. of NCT of Delhi

Old Secretariat

Delhi-110054

Email: sla delhi@gov.in
dvscommittec@gmail.com

Sub: Forwarding of draft minutes of meeting/ sitting held on
31.10.2023 and request for another hearing

Sir,

1. Please find enclosed the draft minutes with reference to the

proceedings before the Hon'ble *Sub-Commitiee for Welfare of OBCs” held

on 31.10.2023. The dralt minutes were drafied based upon the memory of

the undersigned, There is a possibility of error in the range of 2% to 3%.

2. Hence, 1 request the Hon’ble Assembly Secretariat to provide the
draft minules as recorded by their Stenographer alongwith audio clip, so
that it can be compared and corrected and final minutes can be issued by
Assembly Secretariat [ur further course ol uction.

3. AL the cost of repetition, | may repeat that the Secretariat may
kindly declare Sh. AV, Premnath as false and sponsored complainant
based upon the submissions made,

Encl: Draft Minntes of meeting/
sitting held on 31,10.2023 Ararnasl—"

02.11.2023

Copy to:
1. Secretary (Vigilance), Govt, of NCT of Delhi
2. Pr. Secretary, Legislative Affairs, {Law Department), GNCTD
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DRELHI
DIRECTORATE OF VIGILANCE
4™ LEVEL, C-WING, DELHI SECRETARIAT
LP. ESTATE, NEW DELHI ~ 110002

T. No. PS(S8)/DoV/2023/12611 Nate:31.10.2023

INTERIM WRITTEN SUBMISSIONS

Sub: Interim Written Submissions of Sh. Y.V.V.J,

, IAS, Spl. Becretary (Vigilanoce &

Services) with roference to  sitting notice

F.No.24{34)/ OBC/ Partll/ LAS-VII/ Leg/ §8290-5303
dated 20.10.2023,

At the outset, the undersigned bumbly submits that
this commisslon has no jurisdiction keeping in view the
varions judgements of Hon'ble Suprems Court and in view
of the matter being taken cognizance by Hon'ble National
Commission for Baclkward Classcs under Article 338B of
Constitution of India.

It is to state as pnder: -

i, By own admission, certain MLAs Loave aven met the
concemed Backward Class Corporation of Qovi of Andhra
Pradesh in Viszkhapatnarn and even sftec yerifying the veracity
of the caste of the undersigned those MLAs have nol stopped
herassing the undersigned,

2. On plannec considerations, certwin individuals hawve
encouraged Sh. AV, Premnath (o former employse who was
chargesheeted and against whom geveral FTRe ars lodged) w
compleint against the vindersigned after *he carlier efforts of
false complaints of Sk, Nakul Kashyzp and an NGO namely
Abhinav Samaj have failed (copies of FIis about the tabricated
mﬂmmwmww
another fake 1 in the context, of Sh, Malul Kashyap is
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3. The undersigned is looking after the sensitive issuecs that
include the revenue and building related rmatters of few MlAs
who also happens to be the Members of this Committee.

4. Besides this, of late, the undersigned has also pointad out
the illegal motivities of a private consultant by neme Sh. Ankit
Srivastava who is attending the mestings of Hon'ble Minister of
WaﬁerdehairmmnftheDcihiJaEEwdandghing
directions to the Chief Engineers of Delbi Jal Board.

5. Directorate of Vigilance, GNCTD called a report from the
Vigilance Depertment of Delhi Jal Board and the Delhi Jal
Board has confirmed the interference of 8h. Ankit Srivastava (a
private person] in day to day affeirs of Delhi Jal Board though
hﬂisnﬂtmfhupwrahofthaDalhiJa}Euardmdﬂm
Hon'hle Minister hawe allowed him to be on the official
Whatsapp Groug.

6. mthiscﬁntm:t,themquiryﬂnponﬂitheﬂgﬁmu
Department of Delbi Jal Board dated 12.10.2023 staics as
under:-
I visw af the fcts wughtoutqsabawhwqu
1 'to § of the lettar of Spl. Secretary (Vighianoe) GNCTD dated
08.10.2023, the allsgutions that Sh. Ankit Srivastave

7. Apart from this, alter the reraoval of various Consuitants/
Fellows/ Associate Fellows in which sore of theni happens to
be party workers/family members and extended family member
of various MLAs, Girectly of indirectly creating hardship, threat,
mental agony end causing safety and security hazards not only
to the underaigned but also to friends and farmily members of
the undersigned in far off place like Andbra Pradesh.
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8. The undersigned has also detgiled nformation vide
following letters: - -
SL.NO. LETTER NO, SUBJECT

1. |Letter No. |Regarding  Sitting
PA([SS)/Services/2023 /8485 Notice of  the
dated 09.06.2023 Committee on

Welfare of OBCs

2. |Leftter No. g  Sitting
PA(8S)/Services/2023/8565-56 | Notice of the
dated 12.06.2023(Reminder-]) | Committes (o741

(Welfarr of OBCs
(Complaint of Sh.
AV, Premnath -
Currently under
Suspension)

8., |[Letter No. | Regarding  Sitting
PA(SS)/D0OV/2023/7053-7055 |Notice of the
dated 14.06.2023(Reminder-ll] | Committes on

Wellme of OBCs
{Complaint of &h.
AV. Premnath -~
Currently under
‘| Suspension)

4, |Letter No. [Regarding  Sitting
PA[SS8)/DoV /2023 /7449 Notice of the
7451 date:23,06.2023(Reminder- | Committes on
m) Welfare of OBCs

{Complaint of B8h.
‘ALY, Premmath -
Currently under
Buspension) and
| due diligence

5, |Letter No. | 1. Regarding
PA(S8)/DoV /2023 /7655 Sitting Notice of the

. . . [#)
date:30.06.2023 (Reminder-IV) Wmﬂrﬂu F,

(Complaint of 8h.

AYV. Premnath -

Currently under

Suspension) and
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Letter No.
PA(S8)/DoV/2023/7745-T746
date:03.07.2023 (Reminder-V}

_E

Laetter No.

liability u/s 182 of
IPC

Letter No.
PA[88)/DoV/2023/8121
date:11.07.2023 (Reminder-VII)

3. Regarding FIR
No. 0171 dated
16.06.2020

- Regarding

Notice of the
Bitting -
Welfare of OBCs)
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(Complaint of Sh.
AVN. Premnath -
Currently under
Suspension) and

due diligence
2. Falss Complaint
gh. A WV

Presnmath and his
lebility u/s 182 of
PC

3. Clarification
from DoPT, Gol
regarding any

discrepancy in the
Caste Certificate of

Sh. AV. Premnath |

9.

Latter
PA(SS)/DoV/ 2023 /8427
date:20.07,2028

Mo,

Vi) | Committee on

p 38 Regarding

Sitting Notice of the

Weifare of OBCs
(Complaint of Sh,
AV. Premnath -
Currently unger
S.1spension) and
due diligence

2. False Complaint
by Sh. A V.
| Premnath and his
liability u/s 182 of
1°C

a. w.&r&ntm&ﬂmiw“ajnit{srdtwdu
under;

(A

ng Caste Certiflcate of 8h, Y.V.V.J, Rajasekbar,

IAS (AGMUT: 2013)

[) DANICS officers are appointed by UPSC through Civil

Service Examination, svery year
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(if) Caste Cerlificate of such officers are checked by the UPSC
at the time of interviews

(i} Subsequently, merit list of the selected candidates along

with their dossiers is provided by UPSC to DoPT

(iv) DoPT undertakes verification of antecedents of such
selected candidates #s well as verification of thelr caste
certificates .

gl Ahmiﬁuﬁnn.ﬂﬂ?!‘lﬂdamthaud:u{lﬁﬂf!?ﬂf
DANICs /DANIPs) to such selected candidates on the basls
of their ranks in the merit list (separate merit lst for
General / SC/ 8T/ OBC candidates)

(vl Dossiers of candidates who are selected under DANICS
cadre are sent by DoPT to MHA

(vii) MHA issues the joining letters to such sclected candidates
and post thetn is respective segments (viz. Delhi, Andamen
&Nicobar Islands, Lakshadweep, Daman and Diu &Dadra
and Nagar Haveli)

(viif}Sh. Y. V. V. J. Rejasekhar was appointsd as DANICS in the

batch of 1595 and subsequently inducted as an IAS officer
of 2012 Batch in the year 2020

{ix) Therefore, records regarding verification of caste certificate
of Sh. Y. V. V. J, Rajasekhar may be available with DoPT,
and DoPT may be asked to confirm caste credentials of
OBC caste of 8h. Y. V. V. J. Rajasekhar

(B) Official Duties mssigned to Sh. Y.V.V.J. Rajasekhar,
IAS (AGMUT: 2012)

@) Bh. Y. V.V J Rejasckhear is posted as Special Secretary
(Vigilancc) with additional charge of Special Becretary
(S8ervices) in GNCTD

{fij He is exmmining / looking after sensitive cases, such as
Excise, 6 Flag Staff Road etc.:
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o [C) History of false complaints against Sh. Y.V.V.J.
Rajasekhar, JAS (AGMUT: 2012): -

() Hom'ble Minister, Health referred to the complaints of one
Sh. Nakul Kashyap and one related to NGO “Abhinav
Samaj’ end mede allegations of extortion sgainst the
undersigned.

(i) However, Abhinav Samaj hae informed thet they never filed
such compleint. FIR was registered by Delhi Police and the
FIR reads as under: -

*...Subjest: Foctund repart regarding unuuthorized ing of
records from room of the wndsrsigned during
hotrs in the Directurate of Vigliance ¢f Governmant of NCT of
Delhi- regarding Sir, As Special Secrelary [Vighlanoe),
nt of NCT of Delhi, it ta wel known and on record
I have been dealing various sensilive vigilanoe matiers
tnwolving high profile offictalas of Dalhi govermment, soma gf
whioh have culminated into cases and some e at different
stages of inguiries. Some of the important cdses are
below for ready referencs: i Dxvise Departmant Charge-
and their sanotions under varipus provisions of PoC Act, The
Charge Shaeets under OCS Conduct Rules are wundsy
preparation . FBUFesd Back Unit) Case prrtaining to setting
of separate Intsiligence Unit directly under Hon'ble Chief
ﬂdﬂhdﬂom by the Diractorate of Vigilance
and sanctions were undsr Poo Act by the Vigtlance
#fi. The matier relating fo [irectorate of information
and Publicity (DIP) wherein paymenis worth more than Rs. 50
Crores fapprox.] were mada by the Qfficlals of Dapartment of
Information & Publisity in uolation of directions of the Hon'bie
Suprems Court in the matter (Common Cause Judgment datad
13.05.2015) alsv currently being examined by the Directorate
aof Vigilance and it iz n advance stags, iv. Matiars relating to
Aohalia Clinice regarcing favorable tractment by vidue of
hiring premises of Aam Aadmi Party workers (s also baing
investigated by Directorate of Vigllance and an FIR weas also
registersd by CBI pureucnoe 10 the reference of Directorate of
Vigilance. V. With reference to PWD, there are about 20

i
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nexes with the then Prison Minister, the dspartment is also
seiged of certain confidentiul Information in this matter. uil
With reference to Trade & Taxes Department, Directorate of
Vigilance is also conducting inveatigation and inguiry for
alleged siphondng of gold ru into several Egs and the
matter fo ulso seized off by Hon'bls District Court, whevein it is
stated that certain evidence is being destroyad by Departmant
Officials, vill. Alleged bregulerities comumitted whila carrying
out renoation of 6, Mag Staff House, Civil Lines and complaint
of extravagant and agbacura expendifuyrs,
vioication/ cireumpendion of environment protection, haritage and
Zonal plans whils constructing the Hon'ble Chisf Minister
residance {n Dalhi. fx With refarence to Dalhi Bullding and othar
eonatuction worker welfare board, ﬁudhﬂhﬂum
bean found in worlking of the Board ralisf disbursement fo
the workers., X Alleged coliusion between DJB Officials for
damcliion of Heritage monumens at Kilokari for eonstruction &

contrived fo parmiyze the angoing inquiriss and tampey with. the
record aad probe by physioally taking away the

from my custedy, As is revaaled fom records on 13.05.9038, a
jalsa Notz wos genserated by the Hon'bla Minister

5h. Saurabh Bharadwe) sent to ma on 185,08.2023, which is
reproduced  hersundsr  for ready referencefAnnexure-1)
" There are complaints that Sh YVVJ Rgjshekhar is running
an extortion racket and demanding protection monsy, This
ailegation is gquite serious, which needs to ba sxamined in
detail, Therefors, all work assigned to Sh YVVJ Rojshakhar is
hereby twithdraun. The same may be distributed amongst ADs
and ADs will directly report to Seeretary (Vigilance), The ADs
sheadle! diractly put up the files to Sweratary (Vigllance). This is
for immediate compliance 6l jurther arders... 3. The note does
not speeifically refer or rely on any compiaint. This note /arder
appecrs to have been gensrated for forthuwith taling over the
sensitve files/reconds avatlable in ths room of the
undareigned Without waiting, immediately on 16,05.2023 the
Hon'ble Ministar further diracted that ail files/records ljing
with (he undersigned n my roem should be taken over
fAnnexurs-2). 4 This ordsr of the Hon'ble Minister (Vigioncs)
was fullowed by an crder Jssued by the Secretary (Vigilancs)
dirscting for taking over the files/records from the undersigned
purported to be for sgfe custady and simultansously another
order was paseed on the some day directing that all work of
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wwqummundmm
withdrawn. The series of orders issued on 16.052023 on the
same date are af Anneame-3. 5 All these above ordars were
{ssued without taking the concurrence of Chief Vigllance Officer

thus are in clear breach of CVCs instructions. 6 It is
ralsvant to mention that in the meanwhile, during the

that during the right of 15052023, the
jwmﬁwnmmmmm:mnmymd
surreptitiously I ingaaired from Mr. Sandeep, MTS

in
the day, Sh. Buniyad Sigh informed ma over
to Seergtry (Vipilanes) who had stated
Jater® and he advised me fo mest Seoretary
regard, When I cams to office on the same
dw,ﬂummﬂmiﬂ&wﬂﬂ#mmnmﬁduﬁum
supsr-scribing the name "Manish” on &t. Thereafter on
17.05.2023, Iﬁmﬂl&kﬂgﬂlamﬂdﬂuﬂﬂtmm
Delhi Police (Annaxure-5). 10 R {s relevant to mention that while
Etw“m&ymnmfumdmﬂmm;jﬂmﬂwmqf
the undersigned was sealed but the espect of taking away the
files and making pheotooopies of filss, s came to bg kpouwn
iater, as gforesaid was not informed. Ny affice was theregfler
Sormally da-scaled {Annexure-6] on 19.05,2033 and inventory
was made (Annexure-7). The sequencs of events shows that to
suppart the aliegations made in the nate by Hon'ble Minister on
13.05.2023. an exhaustive complaint in small font of nearly 15
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pagas was archestrated purported o have been made by NGO
Abingy Samaj through an advecate which curinusly refers to
the Hon'ble Supreme Court judgment of 11.05.2023 that was
@zmmmmem.mmmmmhmm
dated 13.05.2023 doas not refer to any complaint and appedrs
mmmmabmmmmmmm writing tha note
on 19.08.2028. Complaint appears to have been invited by
degign only 1o make ocoasion for taldng viglance fles. The
NGO tater informed on 18.052023 that they never made any
complaint (Annexure-8), 12 In arder 1o prevent me from
examining the several cases of corruption, {t has been alleged
that 'm comupt and running an ‘extortion racket’. Further,
atlegasions of corruption have been made against me, by
relying on complaints given by some unknoiln pareons.
Howevar, the NGO has wholly derded filing any such

alleging corruplion against me. Owing to denial by the it
iu@pmrmmmmwammm ma havs
been deliberotely made to derail sensitive inuestigotions. This
is 1o ke further inguired into as 2 who has piade such
complaint by using o false documend. 13 I humbly submit
chove consequences of events clearly demonstrate thot
amgmmm-mmmmwm
motives by Y 03 Sy

partaining fo sensitive matters might have been

tost afrer the break-in, causing disappesrancs, destruction. of
avidences/documants of offences (egpecially in malters sush
as Bxeise Sqam, PBU cose, recovery of erores of Rupess in DIP
matiar, aic,) to prevent their production as svidence in
tnpeatigations. 15 Fuwthsr, oay recordiings of the
cameras that are present in my office as well as the other room
(Rocmn Nos, 4035 and $04] and recording of whole of the
Direcroraie af Vigilance maat be seizad immadiaioly, in order fo
prevent any tamparing. 16 There iz alse an immedicte need o
anguire tnfo this matter in arder to prevent any destrustion and
Ioss of evidence and impeortuni documants, and to find out of
whosa behaut PHs antire conspbacy waa hatchsd 29 thet the
true <t of evants i3 ravedied. 17 Therefors, in public interest, I
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request a thorough dispassionate proke in regard 1o the whole
matter through tompetant fnvestigofing cgency so that the
truth is unraveled, and the record and reputation retrieved to
preven: futurs foss due to such illegal acts. 18 In the inferest gf
justice, an expeditious thorough investigation. is solicited and
prayed.SD English(Y,V,V.J Rajasekhar, IAS) Special Secratary
GINCTD Direciorats of Vigiiance & Antf Cormigption Govt of NCT
of Delhi Deihi Secretariat IP Estate New Deihi-110003 Enocis:
Arnmarrss 1 to & Copy for necsssary action tor 1. Chief
Secretary-oum-CV0, GNCTD, Delhi Secretcral, New Dalhi-
710002 2. Joint Secrefary, UT Division, Minisby of Home
North Biook, New Delhi I Secretary{Viglance),
Directorate of Vigilunce, GNCTD, Delld Sceretariat. New Dalhi-
110002 To The Duty Officer PS IP Buluic New Delhi pleose
register a Case U/ S 380/ 464/ 465/ 1208 iPC..."

(i) Sh. Nakul Kashyap has informed Delbi Police that he filed
false complaint against Sh. Y. V. V. J. Rajasckhar at the
behest of one Sh. A. V. Premnath (former employee) who
lured/offered him a job and arranged mecting with Hon'ble
Minister, Sh. Saurabh Bhardwegl, Delhi Police bas
registered an FIR in this matter on the complaint of Sh.

Nakul Kashyap. The FIR reads as under: -

= it in allaged that mafls have bewn dispatched to Chisf
Secretary as wsil as Seorstary {(Vigilance] on the night of
10062023, vide edfall D ralulkastyapl?17@gmall com
mentioning Mobile Number 9899442757 and ths source
ﬁﬂMMﬁmhﬂmumﬂmﬁhuﬁhmMHﬂmﬂmwmhm
are being lodged ar the behest of Eh. Nuku! Rashyap, whareas,
Shri Nukul Kashyap has not lodged thess complaints at ail
through this e-mafl [D, To verify the cbows claim of Shri YVWJ

- the emall ID detall verlfication was conducted
from Google and & was infarmed by Guogie that above ¢- mad
M is oreatsd on 10/06/202% from [P address
2405:201:4000:2802; 12:734/°'4745:3a4c and on further
verification from Jio, the {niarne: ssrvica provider, & was found
that the user [tr sourcs Mac s afda Nead. 72bo and it 1s In the
name of Aarti Pramnath. Since the abona e-mid! was created e
10/06/2023, 0 verlfy the same, compiuinant Shri Naiad

was oiso called to verlfy ihe fucts end during
verifloation of fucts, the complainara gave his abous
handaritten statement, denying about any caste based
remarks made by Shri YVWJ Rajselchor against him and he
never met Shrt YVVJ Rajseichar. e alno stated that tha a-mail
14 naluikashyapt 71 P@gmaileom does not balongs to him and
hmmdbym.ﬂiauﬂm{wis
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(iv]

()

)

naflashyapl 708@gmail.oom. He futher stated that Sl
Bremnath, who is an qfficsr in Delid Government, dugped him by
alluring @ provids him « job. Ha has no idec about the
compluint filed in his name. From the complaint dated
27/ 05730028 glven in Strl Nakul Kashyap's name, e-mails

Ehrough e-maill ID of nakuliashyani?]
o mﬂ;mﬁwﬂdhhﬂnmmwﬂﬂl

above stulement of Shri Nakul given today, prima
facie offerices w/s 417/419/468/471/1308 [PC have been
made out..."”
Official room of Sh. ¥. V. V. J. Rejasekhar in the Delhis
Secretarial was breached at mid-night. CCTV ~euords show
that sensitive filea were photocopied, for which an FIR has
been registered by the Delhd Police

Thus, prime-facie, a case of harassment of 8h. Y. V. V. J.
Rajasekhar by the Hon'ble Minister (Health) Sh. Saurabh

Bhardwej for reasons beat known to him, {5 being made
out.

Regarding Sh, A, V, Premnath, Former Employee

Sh. A. V. Premnath is an officer, who was not only been
charge shected for disclplinary proceedings Ly MHA, but
eriminal FIRs for serious matters (ke POCSO, FOC Act for
disproportivnate assets, chearing, forgery, eic.) are pending
against him in more than one State/ UT (Uttarakhand and
Delhi), which are at various stages.

Services of Sh. A. V. Premnath has been terminated by the
MHA vide order dated 00.10.2023 under FR B&;.

(iii) There are 5 FIRs registered against Sh. AV, Promnath and

the details of the same are as undes: -

BLdo. | | FIR No.

FIR No. 03/22: Kotwall Ranik

4. | FIR Nc. 07/20323 dated 16.06,2023 u/a 13{i){e] r/w 13(3) of the
PoC Act, 1988 and 13(1)(b! r/w 120-8 IPC PE Ant Corruption
Em.ﬁ GNCTD
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§ TR No. 0171/2023  dsted  156.06.2028  u/s
417/419/468/471/120-B of IPC, P8-]7 Katate

(iv) Recently, MHA vide order dated 09.10.2023 has given

Compulsory retirement to Sh. A.V. Premnath under Rule

S6. As on today, he le no more & government servenl. Sk,

AV, Premnath has challenged the order under Ruie 56j,

which was dismissed by Hon'ble High Court vide order

dated 18.10.2023.

(E) Complaint filed by Sh. A. V. Premnath regarding
alleged fake OBC credentials of the undersigned

d) Sh. A. V. Premnath filed a complaint with the Secretary,
Delhi Legislative Assembly by alleging thal Sh. Y.V.V.J.
Rdmkhndm:nnth&mgamomnamsurymdha
misused the ressrvation for OBC quota for selection of Sh.
Y.V.V.J. Rajasekhar as DANICS [Civil Scrvices ixam— Year

1994].

(i) Considering the cases, including of 8h. A. V. Premnath,
being handled by Sh. Y.V.V.J. Rajesckhar, prima-facie this
complaint seems motivated.

@) Dy. GEecretary, Delhl Legialative Assernbly =not oxoly
entertained such complaint made by Sh. A. V. Premnath,
but also deputed & team of 8 MLAS 1o the hometown of Sh.
Y.V.V.J. Rajasekhar to check caste eredentials, instead of
confirming the same from the DoPT.

(iv) The “Gavara Development and Welfare Corporation® of
Government of Andhre Pradesh has confirmed the
suzname of the undersigned as “Yellapy” and confirmed
thet the undersigned belongs to “Gavara’ Community
which is a backward caste eommunity.

(v Bh. AV, Premnath is & habitual complainent, in this
context, the earlier similar complaints filed by him may be
talken note by the Hon'ble Assembly which were referred in
the earlier communicniion.
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(F} Bime on the part of certain MLAs; -
() The undersigned has processed prosecuticr sanction of

(Hf)

(@)
@

1]

MLAs like Sh, Akhileshpati Tripathi and 8h. S.K. Bagga.
Besides this, the Directorate of Vigilance is glsc examining
the role of certain MLAs in illegel constructions, {llegel
Banquet Halls and violation of other provisions of Law by
certain MLAs.

2 important revenue related violation likee illegal
construction in Nawada which falls in the jurisdiction of
8h. Madan Lal, MLA and aleged building violation of
Calista Resort falling in the jurisdiction of Sh. Naresh
Yadav, MLA are also being sxamined by the Directorate of
Vigilance, GNCTD. Municipal Corporation of Delhi has
already issued demolition notice in respect of Nawada
llegal construction,

Both the members are heppens to be memher of this
committes. Mence, there is strong biased againgt the
undersigned by MLA.

Regarding residential address of the undersigned.

In this context, it is to mention that Hon’ble Committes
Members had visited my Home Town for 5 duys and by
their own admission, they have met the conocerned
Backward Class Development and Welfare Corporation of
Govi. of Andhra Pradesh in person and they are already
aware of the local details more than the undersigned.
Further, the undersigned obtained the certificate from the
Revenue Department of Govt. of Andhra Pradesh about 30
years back and I do not rsraember which accress was
filled in the application while obtaining the OBC
certificate and epplying for Combined OCivii Service
Examination in 1994.

Further, it is to mention that the Hon'ble MLAs have
exceeded thelr-legal jurisdiction and in their personsl
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i)

capacity visited my Home Town and met various Meinber
of myv communily and they are leble for ail legal
conscquences as per the jurisdiction of Andhra Pradesh.

As far as my permanent residential address is concerned,
I left Andhrd Pradesh after completing my graduation and
currently Delhi is my permanent residence.

It is requested that the Legislative Assembly Secretariat,
GNCTD may contact UPSC/DoP&T in this regard.

Criminal conspiracy against Sh. Y.V.V.J. Rajasekhar,
IAS (AGMUT: 2012): -

The undersigned firmly subrmits that there is a criminal
conspiracy cver since the submission of report with
respect to 6, Flag StaX¥ Road pertaining to Hon’ble Chicef
Minister.

All the complaints against the undersigned were
generated and the complaints are being monitored by Sh.
Bibhav Kumar, Private Secretary to Hon'ble Chief
Minister. 8h, Bibhav Kumar coordinating with Sh. AV,
Premnath (Former Officer), Sh. Udit Prakash Rai, 1AS
funder suspension by MHA) and few other MLAs for filing
falss compleints against the undereigned including the
present one,

The E-mafls of Sh, AV, Premnath (Former employee]
generated from his system may kindly be checked. Sh.
Bibhav Kumar is also annoyed withk the undersigned as
the undersigned submitted a report that kis appeintment
is illegal and con‘rary to DoP&T's guidelines as he was
facing a trial in the State of Uttar Pradesh and DoP&T
guidelines were suppressed.

Besides this, Sh. Bibhav Kumar with others inclading

Sh. AV. Premmath (Former employce] organized and
spensored demonstrations and violent protests against

the undersigned,
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() In this context, a report may kindly be obtained from
Delhi Police or independent investigation may alsc be
explored.

() Legal Position

{{i Proviso to Section 33(1) of the Government of National
Capital Territory of Delhi Acz, 1991, as introduced through
GNCTD Amendment Act 2021 w.e.i. 27.04.2021, provides
as under:

*..33. REulss of procadurs.—(1) The Legislative As may
make rulss for regulating, subject to the provisions of this Act,
its procedure and the condud of its business which shall not
be inconsistent with Rules of Procedure and Conduet of
Buginess in House of the Feuple:

conaider the malters of doylo-day cdwiistration of s
ﬂwmﬂl ar mm_um_u_n

Controen his 20, baftrre the cormmencement of
the Gnmm-li of Hmﬁanu! Ehp#ar Ternitory of Deld
{Amendmant) Act, 2021, shail be old. .. *

{ii) Wirat Provizo to Seoblon 33(1) of the GNCTD Aot 1991
hllthnDdhlLI‘llhﬂvOMElyﬂwcﬂllﬂl

(ili) Purther, Part-IVA of the GNCTD Act 1991 [as introduced by
the Parliament through GNCTD Amendment Act 2028
w.e.f. 19.05.2023] provides that “service matters” in NCT of
Delhi falls sxciusively under the domain of the Cemtrsl

Government.

{iv)] While the clected Governmen: of NCT of Delhi, through the
then Hon'ble Mindster, Sk Saurabh Bhardwaj, haa
challenged the provimions of <he GNCTD Amendment Act
2023 / GNCTD Amendment Ordinance 2023 before Hon'ble
Bupreme Court, however, Hon'ble Supreme Court refueed

to atay these atatutory provisivns,

o .




b e tv} Bubject of caste of an officer fajls under the ‘Service
Matters’ as on the basis of such caste, the DANICB/IAS
officers are appointed through the Civil Service
Examination (Qen./8C/ST/OBC).

(vi) Prima-fucie this is a cosc of ovecreach by Dy. Becretary of
Del:’ i vgislative Asserubly and beyond “helr jurisdiction, in
violatic:: of provisions of the GNCTD Act.

(vil) As per rales and procedures, the Committee on the Weltare
of Other Backward Classes have to perform the following
functions: -

« oggEAR Functions aof the Comumitiee
The functions of the Committze ghall be -

programmes and other ameliorative measures for Other
‘Rackward Classes ond to report to the flouse as to the
mmﬂﬂmudhhkmbyﬂuammmmmmqr
matters within thetr puwolsur

i) to examing mensures taken by the Sovernment to secure
‘e representation. 1f the Other Backward Classes, nominated
in servicas and posts under its control; .

(ifi} to suggest ways and means of meulising the cbjectives of
Government (o hring about mprovement in the condition

qfﬂ“duﬂhthuw]nu!bh wims; and

/4] to examing such measures as the Cominitiee moy deom fit

' are speclally referred to i by the House ov the Speaker,,.”
10. Toers is no provision for conducting 2ny investigation
beyond 1he territorial jurisdiction (both Legisative as well as
Executive Jurisdicton).
11. Further, under Acticle 338B of Conatitution of India, the
matter is already eeized by the Hon'ble National Commission

for Bacloward Classes and a cognizance of the complaint of
haressrmcr! was Alsc taken Dby the Commission, The

Commiss:ion was prayed to look into the pllegations and
investiyzate the matter.

Pagn 17 o 28

-



12, 8ince, the National Cemini-sien for Backward Classes
is having constitutional mandate on this subject, it is
humbly prayed that Delhi Legislative Assembly in view of
the foregoing facts and records may congider following
Rule of Law.

13, If the Comumittee atill wants to hear the undersigned, it is
requested that the undersigni. may e alowed to be
represented alongwith advocate "o deterciime ic following
issues;-

a) Regarding maintainability o! the present proccedings in
view of the Constitutional Bur under Arcicle 358B,

b) Regarding legality proprist: of the MLA% visiting the
Home Town and investiga': . the cas. s ane-zdents and
ilegally iInterrogating r-.o  comsiunity members
purportedly acting under ri.iv of law unde: the guise of
Sub-committee.

¢) Regarding maintainability of the prosent proceedings
keeping in view that therc is mo such mandate for the
Committes un baclkward clus:cs Under fule: o Business.

d) Regarding meintainability of the presen: procesdings
under statutory bar unde:r Zcction 35(l) of GNCTD Act,
1991.

¢) Apart from above, it is alsc prayed that the proceedings
may be made public and minutes may be authenticated
and circulated by all concer.ed.

f} The maintainability of the presert procecinge on the
account of the fact that inc vidual concern:od has been
appointed by the UPSC and . - is govert.ad by the MHA,

14, H the Assembly intends i reject the plea of the
undersigned (he same may sindly be convsyed to the
undersigned with reasons so t'.. the ‘macersipaed will have
course for appropriate remedy 5« <-¢ mppro;riale furum in the
interests of principle of natural juatice.
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15, Report of Delhi Police.

Further, in this Written Submission the Assembly should
aleo take into m@i:éanoa the reference sent by Dethi Police vide
their letter dated 27.10.2028, wherein they hava provided
entire Status Report filed by them in Hon’ble Suprems Court of

Indie

The Status Report intec-alia mentions as under:-

i

i,

"...That during iwestigation, it revealed that the present
Applicart/ accused dusg to personal grudge with Sh. YVVJ
Raj Sekhar, Spl Secretary (Services and Wgilance) made
consplracy o implicate hm in  faise case ond
conseguently he duped the complaintant Sh. Nakul
Kashyar by alluing to provide him a job on
compassionate ground end lodged false and fabricated
complaint againsi Sh, YVW Raj Sekhar on behalf of the
complaintant.

That the pwiitioner aeatsd fuke  emaill-dd
nakulkeshyapl 71 7@gmail.com from the intearmet of his
rosidence without the knowledge, permission ond
prasence of complainard Sh. Nokul Kashyap and he
mailed several complaints to different agencles against
YVWW Raj Seichar only to tmplicate him in a fulse criminal
case,

That the petitioner purchased a sacond hand mobile Vivo-
V2l frorm Gaffar Morket, Karol Bagh und also a SIM having
mobile number 8184001874 in the name of his assistant
Degpak to ledge false and fabricated complaint against
YVW Raf Sekhar, The petitionsr came in contact with Mr.
Andl Guur, PA of Sh. Saurabh Bhardwaol by this mobile

rumber.

That as per the whatsapp chat between complainant and
present petitioner with Mob, No.8384001874, it's found
that it ts the petitioner, who shared the details of Sh.YVVJ
Raf Sekhar to the complainant

That the I[P oaddresses of alleged emailid
nakulkbashyapl7] 7@mailcom obtained and
investigation 1t is found that macd registsred in the name
of Asha Pram Naoth W/ o the present applisant,
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&

That during spot inspection. at the residence of the
petitioner and on lthe instruction of F8L, expert

uging a Deskfop HP42 ct his residence to cormit instant
:rhwbyprlpwirwmauunrmafmmp!mwﬂh
YVVJ Raj Sekhar. The seized desktop coniains several
crucial evidence and several e-mail contents in relations to
Sh. Nalad Kashyap complaint and cgainst the Sh. YVW
Rgj Seichar and same were sent 1o different mail aocount

from ths system having mail id-
lusts

system

which is possessed with petitioner.
That qfter lodging false complaint against Sh. YVW Raf
Seichar on tha inatruction of presert patition n the office
of Sh. Sgurabh Bhardwaj, on 21.05.23 kr. Anil Gaur
uistied at the residence of complainant and asked him to
mset Sh. Saurabh Bhardwaj on 22.05.23.
That on 22.05.2023, comsicinant visited at the residence
of the petitioner, ag per his instruction. before going to mest
with Sh Saurabh Bhardw:y tn respect of fulse complaint
lodged against Sh. YVVJ %aj Seklwr.
That on the instruction of present pstiticner, Mr. Anil Gaur
mﬂu meeting of complainant with Sh. Saurabh

with regards o his complaint lodged against
Sh. YVVJ Rqj Sekhar.
That it was present pecitionar, whoe hired an advocate
Orangazeb only to represent tha complainant before the
Vidhan Sabha and at the o/fice of LG Housa,
That on 13.06.2023, petitioner, had wlso visiied at Vidhan
Sabha alongwith the complatnan: and arranged advooate
to reprasent him.
That on 15.06.2023, peritioner had a'so taken out a rally/
protest against Sh.YVWW' Raf Sekhar at the LG House,
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b

wiare Advosmips Orangazeb also  represented the
camplatrant
<4t emattid lastsemurai689@ymanl. corn was created on
in/07/2033 in ¢« deskiop HP-32 af present petitioner
cd aceount recersy mobtle monber is 9999193164 and
vserg’ phone nurcoers are 9999193164, 8384001874,
910815120, 6308160822 and 7302120584, The moblle
number 8384001374 is that alleged mobile number by
-idch complainar.: Sh Nokul Eashyap wes in regular
roueft with presetr petitioner and he was being guided
- nd by which the (nformetion about Sh.YVWJ Raj Sekhar
v sent (o the oo nplainant through whatsepp.
ut during invssrigation shophesper Sh. Charandeep
“ingh, the owner 2/ Guru Kripa Electonics, Gujfur Market,
%urol Bagh identifed the petitioner, who purchased the
aileged mobile Vivo-¥-21 in wiich mobile number
3840G1874 was being used during the commission of
ity 18
That CHR location, CCTV footage and identification of the
~omplainang corrsborate the versions of complainant that
ti- Ani Gaur visitod at the residence af complainant in
the serins of allvoment fo get job on compassionate
147 !mﬂd.
“hat strtement of Wr, Rohan Kaushik recorded U/S-161
wPC support the version of complainant that Advocate
“anish preparec 5 complaint to file corplaint at Vidhan
Zabha.

‘wat ae per Clir analyses of difzrent mobile numbers
Logges: by the pr!itionsr, Mr, Anil Getar, Advr Crongazeb,
Ady Menish, Mr [ apak and complainant, the versions of
complainant  found corest and  cooborafing  the
ailegations agains: the presant pstitionar.

That during investigation, the CCTV footages from the
ssiony of petitions Sh. AV, Prem Nath, received for the
dated- 10-12/06/2033 and analyzed. On uncalyses, it's
jund thal the complainant has not visited at the
residents of petiticner et 10.06.2023, where on that day
.iieged/ fake E-mail id was creatsd by the petitioner al his
residence and first tme complaint was maelled in the
name of ecamplainani without his krowledge ond
I EasTIDE,

That 04 oriming! sases found registerec. against pressri
natitionsr and 1 has also been found that presend
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petitioner was also invoived i similar type of criminal

activity previously. _

xdl That the emailid creatod in the nams of the complainant
oraated by lthe present potitioner was identified as one
naloulkashyapl 71 7@l com and it is the same mmadl
through which somplairis were mads lo the office of CP

authorities 1o take action on the physical complaing which
was allegedly made by the complanant against Sk YV
Sekhar before Delhi Folics through SHO, IP Betats
the influence of the patitionar.

present pefifioner s a DANICS officer during

igd

suspension, he committed insterd crime. It is matter of

fnvestigation that if the petitionsr s not nwclved in the
tnstant crime, then how he received documents filed in the

. preseant petition.

xdyu, That despites the direction of Hon'ble High Court, present
applicant has not compliad with (he same and has not
produced the mobile phen: Vive YT during investigation

and he is notl ~co-oparuhing in the hwesfigation of the
I

16. From the above Status Repurt, it is revzaled that Sh, AV,
Premnath in criminal conspiracy with oifdiciale of Assembly and
Office of 8h. Saurabh Bhardwaj, Ton'ble Minister in order to
gettle the score on account of ucverse reports submitied by
Directorate of Vigilance s misusing the forum of Assembly
Committee which has not mandate for such enquiries.

17. It ia also humbly prayed and respectfully submitted that
the cfficials of the Legislative Assambly do not suppress this
report and quote in verbatim as & whole instead of making it as
reference in case, if they iatends Lo submit any report before
any forusm.

18. The officials of Delhi Legislative Assembly may also kindly
note that the suppresaion of reccrda is a ponal offenae, Sinee,
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this matter is being =mined in the extra territorial
jurisdictior. ie. Andhre Przdesh, the officials of Deihi
Legislative Assembly cannot claim: any immunily &s per law as
there is nu ~uch mandate 'n e Tules as explained above.

19, Accorlingty, the abeve interin Written Submission may
be peen, tme undersigned would bke to submit aAnothsr
submiszior: on or aiter 15..1.2023. Accordingly, next sitting
may also b:e take: place after 15.11,2023.

20. This s herv,s Jubm: oed m persen also for facilitating the
eurrent silang.

s e

(Y.V.V.J, Rajasekhar, IAS)
Speecial Becretary

. |Sorvices & Vigilance)
31.10.2023

Te

The Sacretnry

e bye fuserably Cocrntariat
ol '..If NOT of l-ﬁﬂlb‘.l'

Oid Szcretariat

Dizihi- L 10054

Email: sla.delhi@gor n
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A e,

A8 IR-9R 9O AT B P sufeer @ waecd)
Rl o fum aw & muf e StReicd 8| WK
foumdse @ ufd SaERtE R SR A SWRSaUT @
e @ FFEe # WY ove B BIE ARER T8 & |
e Srral, e W @1 [Ava 9y @1 fawg’ (State Subject)
g 3R SUNTSgUTe 59 "Rl # dad AEaRue & wEEar ok
WelE WX & B I Wb o | I§ 9gd B garayet ¥ 5 g
IRB, I W WA W e @ A WU @
3y R srdauf e Adel )R v wR w® €, wiefe 750 anaa
# Ry @ ufe SdeeE 2|

o b ey Wi B, Uee @e aul @ fume ek
TG IRl B, WaR & 39 ANERA g7 9y & |ue
IuRRerd g a1 fau=ayr iR e afafedl & o ueE
B B A H STAEANT BT WHAT IR IS YT 2| HH A
8 & 9 99 Swroaurd srafay 9 Wiy ofea iy &k
FgaeTe TRl iR HWeTY WIh o WE ® |

AN Ge™l dl gig '8 19 A, 2018 @b
IRTSAYTA HATey o ARyl &1 A fRar o & swfeg
fawgl o dre wreRen, gfo o 9 wR uet B R A
WIHR T8l fhar of 9adr| A9 =9 vy w 26 419, 2018 &1
[ B dow A e wauEl &R yd SRl @ R W
U=l aver < ol &R gs foly forn wr o 6 O wE @
faRuiEeR wfRfd & o 9T ST | AR SH IRy @ 99,
9 Al 9 Ruge & FHER 89 W PR BRAT O 9]
&1 Y Ao TR a9ty & w9 farei= € |

WWWMWW(W)W
2021 TR B @ 5 IR | IWOUE dEey T RGN
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FEER AT €| us fQAiE 08 WRAd, 2023 W HEAH W
guwrsaaTel & Principal Secretary # Chief Secretary, fae
WHR P fom & 3w wowm au e WReR
FfDfras, 1991 @ urr 33 ¥ e (deviations) W U
qeuTeTd RUe sReqe @Y | Chief Secretary @ TR% W HATHI
yorad RAWRT (GAD) ¥ faemenn wfim ok wil fawm <
deviations @ el w RUE o & fou Uz for| wva
e ¥ S gEd o 6 fter) wfafy @ Jowi A
e o7 & 3k defa umi—33 @) are § Wil grr Al
e g N Ser yem 1 )| R wftEea 3 a0
05 fie 21 BRa), 2023 @ ARGH W AR WIRTA AW
(GAD) @1 e faam ik o= qfed far i arege, furRe
iR o) Wit @ amal A wateg widE € SR Q1 Aren
PRI @ FEGTS § EWeY BR1 @ YA W sl 8
WWW%MWW%W%
®1e deviation &l fdar T 1|

gu-

e U @ dauE B9 JPoR aff @ do@l @
wﬁwﬁlﬁaﬁmﬁﬁéﬁmﬁﬂ%ﬁmﬁuﬁé

& fare ok Rumww ok @@ A @ FWeE @ aR
¥ 9 deade eI @ fog, X wffl @ A ot
aﬂ?wﬁﬁqﬁﬁﬁ%wﬁﬁﬁmsrﬁ,zmaﬁmaﬁl
§o% § Additional Chief Secretary (GAD) @R Principal
Secretary (Law Department) ¥ #r7 forar| sifteRar @
e ok Jurfe wau @ WA Ry dR gD
affdl & FEeTs @ R H e WERIH @ R H gar
| e o Sy T 6 R o oRRefa # faume A
FHaT 3R T8 A gar T fp e ar sae! afafedl B
?ﬂéﬁﬂﬂﬁ%ﬁﬂ?ﬁﬂﬁﬁﬂﬂwwﬁlcmd&cmta@
3 g fd w©9¥ 3k ¥ Principal Secretary (Law

Department) a0 €7 |



Principal Secretary (Law Department) 5 0 U5
fe¥i® 23 #HTe, 2023 & @80 9 I8 W IUF ¥ & 5| § W
e TR SF®l wer wae @ forg Law Department @)
WNTEHT Bl § dite Seid WierR Far g fF srmyg 39 /el
4 Final Authority #| Principal Secretary (Law
Department) &1 W 3R AT Arqum=i, T IRE &S
feoell wRe R HlEfgm, 1991 & wae™l &R lewd § omaeE
ST Bl Y % HER W fAER ww @ 9w, § fr=faied fofa
2T %

1. e gRT (WAl anfe @ w9 #) a1 sHa afaftal g
wifT g R W Sl /S B IS R B SR W
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TE
U HAE] Bl BISHR SHR T81 fhar S |
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29.03.2023

Directions | Ruling of the Hon'ble Speaker on attendance and providing
information to the House and its Committees:

Hon'ble Members, it has been repeatedly pointed out that ensuring accountability
of the executive is the primary responsibility of the Legislative Assembly. The
Government is answerable to the Legislature and the Hon'ble Lieutenant Governor
has no business in interfering in the functioning of the Assembly. Moreover, the
subject of Legislative Assembly is a State Subject and the Lieutenant Governor can
act only on the aid and advice of the Council of Ministers in these matters. It is very
unfortunate that some Officers are acting on the illegal and unconstitutional
directions of the Lieutenant Governor without the knowledge of their Minister who is
actually accountable to the Assembly.

As you would be aware, for the past few years the Assembly and its Committees
are facing the issue of non-cooperation by these officers of the Government in
appearing before the Committee or providing information to the Assembly and its
Committees. | am convinced that they are receiving active but illegal and
unconstitutional support and protection from the Hon'ble Lieutenant Governor's
Office.

Hon'ble Members would recollect that on 19.03.2018, the Lieutenant Governor's
Office instructed the Officers that questions on the reserved subjects i.e. Public
Order, Police and Land could not be admitted in the Assembly. | gave my ruling on
this subject on 26.03.2018 in the sitting of the House on the basis of the statutory
provisions and precedence and it was decided that such issues would stand referred
to the Committee of Privileges. In spite of my ruling these departments have
continued to deny information to the Assembly. These matters are before the

Committee of Privileges.
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Now, after the GNCTD (Amendment) Act, 2021 came into effect. again the
Hon'ble Lt. Governor's Office has instructed the government departments to not
provide information to the Assembly or its Committees. Vide letter dated 08.02 2023
the Principal Secretary to the Lieutenant Governor wrote to the Chief Secretary that
he should furnish a factual report on the deviations from the amended Section 33 of
the GNCTD Act. 1991 On behalf of the Chief Secretary, the General Administration
Department wrote to the Assembly Secretary and all Departments seeking report on
instances of deviations In simple words, the LG wanted the officers to not attend the
Committee Sittings and also not provide any information asked by the Committees
under the garb of the amended Section 33. On my directions, the Assembly
Secretariat replied to the GAD vide letter dated 21.02.2023 and informed them that
the Speaker is the final authority in the matters of the Assembly and its Committees
and the whole matter appeared to be an attempt to interfere in its working as there
were no deviations from the provisions of the Constitution or GNCTD Act, 1991,

In spite of this letter some officers still abstained from the sittings of the
Commiittee. To avoid any unpieasant situation for these officers and in order to
sensitise them about the functioning of the Assembly and its Committee | held a
meeting with the Hon'ble Chairpersens of the Committees and the Chief Secretary,
Dethi on 06032023 The meeting was attended by the Additional Chief Secretary
{GAD) and the Principal Secretary (Law) also. The officers were informed about the
constitutional and statutory provisions as well as praclice in the Parliament regarding
the working of the Assembly and its Committees. It was reiterated that under no
circumstances could any officer called by the Assembly or its Committee absent

himself and also that no information could be denied to the Assembly or its
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Committees. The Chief Secretary stated that the Principal Secretary (Law) would
provide the comments on their behalf.

The Principal Secreta.rﬁ_.r (Law) vide his letter dated 23 03 2023 has provided his
opimon on this issue. | appreciate the Law Department for their objective advice an
this matter in as much as they have admitted that the Speaker is the final authority in
these matters. After considenng the opinion of the Principal Secretary (Law) and on
the basis of Constitutional provisions, provisions of the GNCTD Act, 1991 and the
practice being followed in Lok Sabha, | give the following ruling:

1. No information/ document called for by the Assembly (in the form of
Questions etc ) or its Committees shall be denied except on the grounds of
national secunty or if the disclosure of the information would be prejudicial to
the safety or interest of the State.

2 In case any depariment has any reservation in providing information/
documents, the matter should be brought to the notice of the concerned
Minister who in turn will take it up with the Speaker The Speaker's decision in
this matter would be final.

3. No officer shall absent himself from the sittings of the Committee without the
prior permission of the Speaker.

The Hon'ble Ministers have been requested to ensure compliance by the Officers

of their Departments

Any defiance of these directions shall be referred to the Committee of Privileges

for further necessary action.

| request the Assembly Secretary to share a copy of this ruling and relevant

documents with the Hon'ble Members.



